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batch. The Mini Traders would be supplied 
coal upto 100 tonnes per month subject to 
availability after meeting the orders booked 
by the actual users from the collieries placed 
under 'Liberalised Sales Scheme'. 

 
Management-Board of Super Bazar  

*280.   SURI GOPALSINH G. SOLANKI 

Will the Minister of CIVIL SUPPLIES, CON-

SUMER AFFAIRS AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) what are the details of present Working 

Management Board of Super Bazar; 

(b) what is the number of members in the 

present Working Board indicating their names 

and designation; 

(c) what is the tenure of elected Hoiking 
Board and the name-wise Government nomi-
nated members, in -the current Working 
Board; 

(d) what is the nimber of share-holders of 
Super Bazar as on date; 

(e) what is the criteria to get membership 
of Super Bazar, share-holders, and the details 
of the formalities to be fulfilled of Super 
Bazar; 

(0 what is the number of application forms 
received so far by the Super Bazar as on 31st 
July, 1993; and 

(g) if no forms have so far been received 
the reasons therefor ' 

THE MINISTER OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION {SHRI A K ANTONY): (a) to 
(g) The details of the present Managing Com-
mittee members of Super Bazar both nomi-
nated and elected, their name and designation 

Committee was constituted on 17-4-90. 
According to the bye-law of the Super Bazar, 
9 members of the Managing Committee are 
nominated by the Govt, of India and the 6 are 
elected from amongst the members. 

According to provisions contained in the 
Delhi Cooperative Societies Act and bye-laws 
of Super Bazar, the tenure of the elected 
members of the Managing Committee is two 
years, while the persons nominated by the 
Govt, shall hold office during the pleasure of 
the Central Govt. 

As on 31st July 1993, the number of the 
members of Super Bazar was 35843. An 
individual within the area of operation of the 
society can become a member/shareholder of 
the Super Bazar by paying an admission fee of 
Re. 1 and subscription towards 5 shares of Rs. 
IOA each by making an application on the 
prescribed form. However, an institution or an 
associated member can become a shareholder 
by making an application and payment of Rs. 
10/- as admission fee and subscription towards 
full value of 50 shares of Rs. 10 each. In the 
meeting of the Managing Committee of Super 
Bazar held in July 1993, all the pending 
applications upto 31-7-93 for membership 
numbering 7192 were processed and admitted. 

Statement 

Composition of the Managing Committee of Super Bazar 

 



41 Written Answers [16th AUGUST 1993] '       to Questions 42 

 

 

Non-implementation of the recommendat 

ions of IVth Pay Commission in Super 

Bazar 

2428. SURI GOPALSINH G. SOLANKI: 
Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether it is a fact that the Super Bazar 
Management has still not implemented and 
enforced the IVth, Pay Commission Policy 
for their employees till the date; 

(b) If so, whether Government earlier made 
announcement that the IVth Pay Commission 
will be benefited to all Government under-
takings and Coop, sectors and semi Govern-
ment sector employees to upgradation of their 
salaries and wages of employees; 

(c) whether it is also a fact that Super 
Bazar Management has not released the 
payment of D. A arrears which is pending 
with Super Bazar Management and the Court 
has already given judgement and ordered to 
release the payment of D. A; and 

what manner this amount has been utilised by 
the Super Bazar alongwith the total amount to 
be disbursed to the employees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC 
DISTRIBUTION WITH ADDITIONAL 
CHARGE OF THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED) : (a) and 
(b) Super Bazar is an autonomous 
Cooperative Commercial Organisation 
registered under the Cooperative Societies Act 
Hence, the recommendations of the IVth Pay 
Commission set up by the Government of 
India are not applicable to the employees of 
the Super Bazar. 

(c) and (d) Super Bazar has informed that it 
has already released the D. A arrears as direc-
ted by Court to the concerned employees. 

Extension   of   PDS   to backward areas   of 

Andhra Pradesh 

(d)  if so, what are the details thereof and in        2429.  SHRI   V.   HANUMANTHA   RAO: 

 


